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Separate paging is given to this Part, in order that it may be filedm* separate compilation.as a

PART III.
Regulations, Orders, Notifications, Rules, etc., issued by the 

Governor and by Heads of Departments.

2nd mile, 1st quarter, of Tangra right 
Embankment no. 92 B at Sundarda in the 
village of Sundarda, pargana Deogan, zila 
Cuttack, it is hereby notified that for the 
above purpose a piece of land measuring, 
more or less, *240 acres, bounded on the—

Total area—240 acres.

HOME, REVENUE AND FINANCE 
DEPARTMENT.

NOTIFICATIONS.
The 17th August 1937.

No. 3029—II3-24/37-R.—In exercise of 
the powers conferred by section 17 (b)(ii) of 
the Madras Survey and Boundaries Act 
(Madras Act VIII of 1923), the Governor 
of Orissa hereby directs the survey, under 
tho provisions of the said Act, of the land 
mentioned below required for the construc­
tion of a well in the village of (no. 159) 
Haddubhangi in the taluk of Parlakimcdi 
of the Ganjara district.

Serial no.
110/2

North—By part of plot nos. 538, 536, 
535, 555, 534, 531, 529, 523, 
523, 512, 380, 379, and plot 
nos. 532, 522 and 5l5 and old 
Embankment,

East—By part of plot nos. 502, 381, 333, 
387, 388, 397, 400, 402 and 
plot nos. 386 and 398,

South—By part of plot nos. 300, 299, 
298, 541, 542, 539, 554, 555, 
556, 557, 558, 526, 525, 524, 
593, 594, 511, 508, 507, 505 
and 502 and plot nos. 569 and

Description.

Zamindari 
Jiraity Dry.

595,The 17th August 1937.

3033—La-86-R.—W hereas it 
■appears to the Government of Orissa that 
land is required to be taken by Government 
nt the public expense for a public purpose, 
viz., lor construction of Retired Lino in the

Wost—By part of plot nos. 379, 393, 395, 
and plot nos. 394 and old 
Embankment,

is required within the aforesaid village of 
Sundaida.

No.
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Description.Extent.Serial no.

provisions 
all whom it way concern.

A plan of the land way be inspected in 
the office of the Land Acquisition Deputy 
Collector, Irrigation Branch, Cuttack, or in 

of the Executive Engineer, Mahauadi

Poramboke.0*0424 Part

0-0426

0-16 Dry.6S—2 „that
Division, Cuttack.

0-03 Poramboke.68—3Objections to the acquisition, if any, filed 
under section 5-A, by any person interested 
within the meaning of that section on or 
before the 12th September 1937, before the 
Collector of Cuttack, will be considered.

0 02 Wet,70

0-2470 )>

The 18th August 1937.
f

VNo. 3063—II S-26/37-R.—Id exercise 
of the powers conferred by section 17 (6) (n) 
of the Madras Survey and Boundaries Act 
(Madras Act VIII of 1923), the Governor of 
Orissa hereby directs the survey under the 
provision of the said Act of the lands descri­
bed below required for the Parlakimedi- 
Gunupur Kailway extension in the zamindari 
village of Puritiguda in the taluk of 
Parlakimedi of the Ganjam district:—

72—2 0-03 Poramboke.

72—3 0-10 Wet,

72—4 0-07 rt

72—5 0-10
>t

72—7 0-17
ft

72—8 0-03
ft

81—2 0-16 Dry.Serial no. Extent. Description.
81—9 Oil

tt

81—10 0-204—1 Part 0*05 Dry. tt

81—11 0-06 Wet.4-2 „ 0-20 Poramboke.
86—1 0-395-2 ,, 0*23 Dry. tt

86—3 0-026 Poramboke,0-19 Wet.tt

89 — 1 0-107 0-25 Wet.Dry.ts

89—88-1 „ 0-04e-os Dry.Wet.
90-18-1 „

8-2 „

0-220-09 Wet.>t

90—6 0-120-06 Dry. tt

n-i „ 93-10-08 0-14i tf ■ tt
11-2 „ 93—20-16 0-03Poramboke.:

I tt'
93—3a-io o-ioDry.

11

15—1 „ 93—40-21 0-03 Poramboke.tt

16 0*14 94—1Wet.tt 0-04 Wet.i
17-1 „ 

17-1 „ 

17-1 „ 

17-2 „ 

17—3 „

0-11 ! 

0-05 !

94—2Dry. 0-09
tt

95—2 0-06tt
t>

0-08 f
j

0-09 i

95—3 0‘04' tt
[ tt

95—4Wet. 0*03
tt

0*09 i
tt

5*27
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The 18th August 1937.
"N°* ^069 II S-26/37-R.—In exercise of 

the powers conferred by section 17 (b) (ii) of 
the Madras Survey and Boundaries 
(Malras Act VIII of 1923), the Governor of 
Orissa hereby directs the survey under the 
provision of the said Act of the lauds 
described below required for the Parlakiinedi- 
Gunupur Railway extension in the znmin- 
dan village of Lalugadipota in the - taluk of 
larlakimedi of the Ganjam District:_

Serial no. Extent. Description.

32 007 Poramboke Gedda.Act
33—6 0-13 Wet.

37 O'14 1*5

I38—1 0-05 •jj

33—2 0*04
t ?

38—4 0-07Serial no. Extent. >5Description.
38—6 0*07 tj

57—A-2 0-04 Dry. 33^-7 0-11
57—A-3 0-15 41—2 0-06jj

jj

57—A-4 0-15 41—3 0*07>> »
57—A-6 0-05 41—4 O'04a

}•>

57—A-7 0-05 41—5 0-06>»

57—A-8 0 20 41—6 0-05jj

57—C 0-01 54 0-06 Poxamboko Gedda.jj

i
0-13 I 

0-10

59—A Wet, GO—1 | 0-11 Wet.

59—B 62—3 Q'OS>j
rj

60—B-l 0-15 Dry. 64—2 0-17 Dry.
i

0-20 |60—B-4 64—1 0-09jj 5 J

0-1060—A Wet. 0-1266 jj

0-09 Dry.57—B-l

0 1057—B-2 0-91j j

1-52
The 18th August 1937.

tf o. 3071—11 S-26/37-R.—In exercise of 
the powers conferred by section 17 (6) (ii) 
oi the Madras Survey and Boundaries Aci 
(Madras Act VIII of 1923), the Governor of 
Orissa hereby directs the survey under tho 
provision of the said Act of the lands des­
cribed below required for the Parlakimedi- 
Gunupur Railway extension in the zamindari 
village of Bothava in the taluk of Parlakimcdi 
of the Ganjam district:—

\

The 18th August 1937.

^No. 3070—11 S-26/37-R.—In exercise of 
the powers conferred by section 17 (/;) (ii) of 
the Madras Survey and Boundaries Act 
(Madras Act VIII of 1923), the Governor of 
Orissa hereby directs the survey under the 
provision of the said Act of the lands des­
cribed below required for the Parlakimedi- 
Gunupur Railway extenstion in the zamin- 
dari village of Kittangi in the taluk of 
Paralakimodi of the Ganjam district:— Description.Serial no. Extent.

0-08Description.Extent. Inam dry.10—2 PartSerial no.

Do. 0-140-16 ] Wot. jj13—2
Do. 0-43 j j

i0-0913—3 jj 10—3 Part 0*13 ?>

0*1611 „0*07 JJ13—4 j»
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Description.Extent.Serial no.j Description.Extent.Serial no.

Inam wet.0-07Adjoining S. 
no. 3.

Do.

; Inam d»y.01015—I Part j
0-02i 0*2015—2 „ IT!
0*11Do.Inam wet.0-0723—1 „ . »

! 0-06Do.Dry.0-05 115—2 „ I >)

0-02Do.23—3 „ 0 09

0-760-60 !74 1711

73-1 „ 0‘34 f

VJ1

The 18th August 1937.
No. 3073—II-S-26/37-R.—In exercise 

of the powers conferred by section 17 (b) (//) 
of the Madras Survey and Boundaries Act 
(Madras Act VIII of 1923), the Governor 
of Orissa hereby directs the survey 
under the provision cf the said Act of the 
lands described below' required for the 
Parlakimedi-Gunupur Railway extension 
in the zamindaii village cf Gowri in the 
taluk of Parlakimedi of the Gaujam 
district:—

a

Do. 0-24 17

■ 0-04 !Do. ; 17

73—2 0-06; 77

\75—2 i 0-13 71

:
75—1 0-08 Inarn wet.

55—4 Part 0-15 71

64-2 „ 0-16 Serial no. Extent. Description.71

61—A G-08 Dry.The 18th August 1937.

No. 3072—II-S-26/37-R.—In exercise of 
the powers conferred by section 17 (b) (z7) of 
the Madras Survey and Boundaries Act 
(Madras Act VIII of 1923), the Governor of 
Orissa hereby directs the survey under the 
provision of the said Act of the lands des­
cribed below required for the Parlakimedi- 
Gunupur Railway extension in the zamindari 
village of Budara in the talnk of Parlakimedi 
of the Gan jam district:—

61—B-2 0-08 a

63—A-6 0-20 Wet.

63—A-8 0-09 a

63—A-9 0-08 n

63—B-l 0-19 a

63—B-2 0-01 a
Serial no. Extent. ; Description.!

63—B-3 0-14 a

Adjoining . 0-0G 
luam land 
of Budara ! 
village adjoin-r 
ing S. no. 2. j

Inam wot. 72—A-6 0-11 Dry.

72—B 0-C7
a

76—A-l 0-01
a H1 !Do. 0-06 76—A-2 0-04a

i
Do. 04)8

0*057G-A-3u
a

Do. 0-03 ; 76—A-4a 0-03i a
Do. 0-03 Tank porambokc. 

Inam wet.

76—A-5 0-11
a

Do. 0-04 76-A-6 0-02 :
aDo. 0-02

76—A-7i i>
0-06I aDo. 0-04i

76—B-la
0-02i

aDo. 0-03 76—B-2a
0-09

1. '11Do. 0*09 Tank porambokc. 76—B-3 j 0*03
};■
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Serial no. Extent. Description. Description.Serial no. Extent.

76—B^4 0-09 Dry. 145—A-3 Dry.0-08
76—B-5 0*03 j j 145—B-l 0-09 )>
76—B-6 0-08 j j 145—B-2 0-05 J J
79—A-l 0*03 Poramboke Gorji. 145—B-3 0-03 j i

79—B 0-02 145—B-4>> 0-01 ji

82—A 0-38 Dry. 145—B-5 0-07 JJ

83—B 0-47 147—A-2a 0-18 Wet.
83—A 0-09 Wet 147—A-3 0*06

83—B-l 0-09 147—A-4a 0-03 JJ

97—A-3 0-17 147—A-5jj 0-01 JI

97—B-l 0-06 147—A-5jj 0-02 jj

97—B-2 0-10 147—A-6>j 0-06 jj

98—A-l Dry.0-09 147—A-7 0-03 jj

98—A-3 0-11 147—A-8 0-06j j
jj

98—B 0-08 147—A-9 Wet,0-01>j

99—A Wet.0-06 147—B-4 0-03 jj

99—B-l 0-07 147—B-5 004j j
jj

99-B-3 0-01 147—B-6 0-03j i
jj

99—B-4 0-04 147—B-7 0-07jj
jj

99—B-5 Wot.0-09 147—B-8 0-04 jj

101—A-2 Dry.0-06 147—B-10 0-14 jj

101—A-3 0-12 147—B-ll 0-07jj
jj

101—B-l 0*07 149—7 0*01 Dry.jj

101—B-2 0*11 146 0-02 Poiamboke.

4-03 102 Wet.0-01

219—A Poramboke.C-06
/ The 18th August 1937.

7 No. 3074—11 S-26/37-R.—In exercise 
of the powers conferred by section 17 (b) (ii) 
of the Madras Survey and Boundaries Act 
(Madras Act VIII of 1923), the Governor of 
Orissa hereby directs the survey under the 
provision of the said Act of the lands 
described below required for the Parlakimedi- 
Gunupur Bail way extension in the zamindari 
village of Varanasi in the taluk of Parla- 
kirnedi of the Ganjam district:—

219—B 0*06 jj

Dry.222—A-l 0 01

0-08222—A-2 jj

222—A-3 0-03 jj

222—A-4 0-01 Poramboke.

222—A-5 0-10 Dry.
Extent.Sorial no. Description.

222—B-l 0-09 jj

0-06145—A-l 222—B-2Dry. 0-01 Poramboke.

0-06145—A-2 222—B-4 0-05 Wot.jj
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Description.Extent.Serial no.Description.Extent.Serial no.

Wet.0*01280—A-2Dry.0-04222—B-S
0-01280—A-l >>

0-07222—B-S
0*02280—B-5Poramboke.006217—A
0-01280—B-4 >>Dry.0-03215—A-4

Dry.0-06279—A-lPoramboke.0-17217—B
0-01279^-A-2 a

0-21217—C ft

Wet.0-C2279—A-3Wet.0-03216—A-l
0-03279—A-40-02216—A-2 y>

Dry.0-01279—B-30-02216—B-l
0-04279—B-4 a0*02216—B-2
0-01279—B-2Wet.0-03 33290—A-l
0-02279—B-50-05 3*290—A-2 33

Wet.0-02279—B-60*02290—A-5 3 3

0-01279—B-70-03290—A-6 3333

Dry.0-04279—B-8003290—B-2 33

Wet.0-01282—60-02290—B-3 33

Dry.Dry. 0-030-01 279—C-l290—B-4

Wet.0*03 0-10290—B-10 279-C-2 33

0*04290—B-6 0-04279—C-3>* 33

0*01290—B-8 33

The 13th August 1937.
No. 3003—La-11-R.—Declaration.— 

Whereas it appears to the Government of 
Orissa that land is inquired to be taken by 
Government at the expense of the Cuttack 
Municipality for a public purpose, viz., for 
providing latrine and urinal to Eadhei Sahi 
Girls’ Lower Primary School, in mouza 
Makhanpur, town Cuttack, pargaua 
Cuttack Haveli, thana Cuttack no. 206, zila 
Cuttack, it is hereby declared that for the 
above purpose a piece of land measuring, more 
or less, 0*033 acre, bounded on the—

North—By a poition of plot no. 484,

East—By 33 Kalikinkar road-side land 
bearing plot no. 648,

South—By plot no. 493,

West—By a portion of plot no. 491,
is required within the aforesaid 
Makhanpur.

This declaration is made under the provi­
sions of section 6 of Act I of 1894 to all whom 
it may concern.

A plan of the land may be inspected in the 
office of the Land Acquisition Deputy Collec­
tor, Cuttack Collectorate.

0*05291- A-9 >»

0*04291—A-S 33

i
0*03 I291—A-3 33

291—A-3 0*01 33

0-01 I291—A-4

291—B-2 0*07 33

0-04 !291—B-3 33

0*02 i291—B-4 33

293—A-4 0*02 ! 33

293—A-5 , 0*08 33

293—A-6 0-05 1 33

rnouza of*287—5 : 0*01 33

! i293—B-l i 0*06< 33
'
: 0*02293—B-2 33

293—B-3 , 0*05
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The ISth August 19*7.
No> 3075—0La-51-R-—Declaration.—Under section G of the Land Acquisition Act, the 

Governor of Orissa hereby declares feh.it the land specified below and measuring acre 0T0 
cents, be the same a little more or less, is neede l for a public purpose, to wit, for sinking the 
well at Riighar and under sections 3 and 7 of the same Act, the Deputy Tahsildar, Nowrang- 
pur, is appointed to perform the functions of a Collector under the Act and directed to take 
order for the acquisition of the said land. A plan of the land is kept in the office of the 
Deputy Tahsildar, Nowrangpur, and may be inspected at any time during office hours.

Schedule.

Boundaries of the land required to be taken upDescription of 
land, wet, or 
dry, inam or 
poramboke, 
with survey 
or paimosii 

number.

District. Taluk. Village. Name of owner 
or occupier. Extent to 

be taken
up.

North. East. South. West.

1 2 3 4 5 6 7 8 9 10

Owner.

Acre.Kbrapufc... Nowrangpur... Uaighnr Dry Survey or 
pal mash uo/2.

Maharajah 
/ eypore.

of Remaining 
I land of 
: B a n a 

Singh.

Remaining 
- land of 
B a □ a 
Singh.

Remaining Remaining 
land of j land of 
Banal B a u a 
Singh.

K»
Singh.Occupier.

Bansingh of I 
Jeypo.c, Ralghar.

By order of the Governor,
P. T. MANSFIELD,

Okie/ Secretary to Government.

EDUCATION, HEALTH AND LOCAL 
SELF-GOVT. DEPARTMENT.

elected as president of the district board 
and consequently becoming an ex-officio 
m?mber of the committee.

(2) A member of the Standing Committee 
who is not a member of the district board 
shall, unless he sooner resigns, hold office 
until the date on which the term of office of 
the persons who arc members of the district 
board at the time of his election expires by 
efflux of time:

Provided that such member shall be 
deemed to have vacated his office on the 
committee on his becoming a member of che 
district board.

(3) The chairman of the Standing Commit­
tee shall held office as such unless he sooner 
resigns—

NOTIFICATIONS.

, , ■ " The 14th August 1937.
No- 5347-L.S.-G.— In exercise of the 

conferred by clauses (in) and (v) ofpowers
* sub-section (5) of section 27-A and clause (a) 

of sub-section (2) of section 199 of the 
Madras Local Boards Act, 1920 (Madras Act 
XIV of 1920), the Governor acting with 
Minister is hereby pleased to make the 
following rules regarding the term of office of 
the members and the Chairman of the Stand­
ing Committee for Public Health of district 
boards and the powers of control and the 
revision of the district board over the Stand- (ia) in case he is the president of the 

district board so long as he contin­
ues to be president; and

ing Committee.
Rules.

1. (1) A member of the district board 
elected to be a member of the Standing 
Committee for Publi’c Health shall hold office 
as such, unless he sooner resigns, until his 
term of office as a member of tho district 
board expires or ho otherwise ceases to bo 
such member:

Provided that such member shall be 
deemed to have vacated his office on the 
committee as an elected member on his being

(b) in case he is a member of tho district 
board not being the president, until 
his term of office as a member of the 
district board expires or he other­
wise ceases to be such member.

2. No expenditure or financial commit­
ment shall be incurred by tho Standing 
Committee unless sufficient funds therefor 
are provided in tho sanctioned budget of the 
district board.
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the SubdivisionalDeputy Commissioner to 
Officer or the said Forest Officer shall be 
exercised subject to the control of the 
Deputy Commissioner ”.

3. No resolution of the Standing Commit­
tee involving any expenditure or financial 
commitment exceeding Rs, 1,000 shall be 
acted upon without the approval of the 
district board:

Provided that nothing contained in this 
rule shall be deemed to give any authority 
to the Standing Committee to incur expendi­
ture on any service which has not been 
provided for in the sanctioned budget of the 
district boaid.

4. The Provincial Government may direct 
that action taken by the Committee in regard 
to any specified class or classes of cases shall 
be subject to the approval of the district 
board. In such cases and so long as the 
direction is in force, it shall be open to the 
district board to withhold its approval or to 
accord the same either absolutely or subject 
to such modifications as it may think fit.

The 16th August 1937.

No. 5394-L.S.-G.—In exercise of the 
powers conferred by clause (b) of sub-section 
(1) of section 4 of the Madras Local Boards 
Act, 1920 (Madras Act XIV of 1920), as 
applied to the Agency, and in partial modi­
fication Gf notification no. 18, dated the 1st 
April 1936 (published at page 20 of Part III 
of the Orissa Gazette of the some date), the 
Governor is pleased to direct that, in con­
sequence of the removal to Rayagada of the 
headquarters of the Revenue Divisional 
Officer, who is the President of the Gunupur 
Taluk Board, the name of the taluk consti­
tuted by the said notification shall be changed 
from Gunupur taluk to Rayagada taluk.

By order of the Governor, 
E R. WOOD, 

Secretary to Government.

2. Substitute the following far rule 21— 
“ Rule 21.—Except under licence granted an 
behalf • of Government by the Divisional 
Forest Officer for demarcated blocks and by 
the Deputy Commissioner of any officer to 
whom he has delegated his powers in this 
respect for undemarcated areas, no person 
shall lop, fell, sell or convert to his use the 
following fruits and produce in demarcated 
blocks or undemarcated areas:—

(1) Kusum,
(2) Sonari,
(3) Nux-vomica, .

(4) Myrobolans,

(5) Palas,
(6) Khair and

(7) any other fruit or produce which
may be added to this list from 
time to time with the sanction of 
the Revenue Commissioner of 
Orissa.

Provided that no such licence shall be 
granted to cut any Khair tree which is less 
than 24" in girth measured at a height of 
6" from the ground”.

1

E. R. WOOD, 

Secretary to Government.

LAW AND COMMERCE 
DEPARTMENT.

NOTIFICATIONS. 
The 12th August 1937.

The 17/18th August 1937.

No- 5421-H and L-S-G.—In exercise 
cf the powers conferred by section 32 of 
the Indian Forest Act, 1927 (Act XVI 
of 1927), the Government of Orissa 
pleased to make the following amendments 
in the rules published under notification 
no. 1808—IIIl -21-K.,dated the 10th February 
1923, for the management of the protected 
forests in the Angul Government Estate in 
the district of Angul.

No 6360-L.—In exercise of 
conferred by the proviso to the entry in the 
Government of India (Adaptation of Indian 
Laws) Order, 1937, relating to the Scheduled 
Districts Act, 1874 (XIV of 1874), the Prc

of Orissa, fl* Mid .."C

in o?th?sJSn!h,&hdtei» “ LiS'tS 11 and
ment of India Act J93^ t0 Govern- 
area subject to such adaptation ,e^CC^ iu •«<*

the power
are

4r<-

'k.

1. Substitute the following for rule 4__
“ Rw/e 4.—The Deputy Commissioner may,
with the sanction of the Revenue Ccm- 

Orissa, previously obtained by 
writing, delegate to tbe Sub- 

divisional Officer, Angul, or the Forest 
Officer m charge of the Angul Forest Division, 
■'ll or ■iny of the powers conferred on him by 
these rules and way, by a like order under 
similar sanction, resume any power so dele­
gated. The povveis thus delegated by the

missioner, 
an order in

Provided thaf
tion shall be deemed t^aff decla™' 
restnetion or modification. any such
with such adaptation not insistent
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y The 14th August 2937.
iJNd- 6400-L.—In exercise of powers 

conferred by sub-section (4) of section 65 of 
the Government of India Act, 1935, the 
Governor of Orissa is pleaded to direct that 
until provision is made in that behalf by an 
Act of the Provincial Legislature, there shall 
be paid to the Speaker and the Deputy 
Speaker of the Orissa Legislative Assembly 
a monthly salary of Es. 400 and Es. 150 
respectively, with effect from the 28th July 
1937.

OFFICE OF THE REVENUE 
COMMISSIONER.

NOTIFICATION.
The 16th August 1937.

No. 133-W.—In accordance with the pro­
visions of section 10 (1) of the Central 
Provinces Court of Wards Act (Act XXIV of 
1899), it is hereby notified that the Superin­
tendence of the property of the late Shrce- 
mati Prabhas Kumari Devi, zamindarin 
Ward of the Barpali estate in the district of 
Sambalpur, who died on 21st June 1937j 
has, with the sanction of the Local Govern­
ment dated the 11th August 1937, been 
retained by the Court of Wards under sec­
tion 33 of the said Act.

he ISth August 1937.
No. 6493—IIJ-23/37-J.—In exercise of 

the power conferred by section 35 of the 
Court Fees Act, 1870 (VII of 1870), the 
Government of Orissa are pleased to remit 
the court fees chargeable under article 6 of 
Schedule II of the said Act, on security 
bonds executed in pursuance of orders of 
courts under any section of the Code of Civil 
Procedure, 1908.

By order of the Governor, 
C. G. NAIE,

Secretary to Government.

J. R. DAIN,

Revenue Commissioner.

&
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